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DRAFT MINUTES OF THE MEETING No. 34/13 dated  21.11.2012       UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DG
                               

LIST OF OFFICERS PRESENT IN THE MEETING:
 

 
1.                  Shri Jasbir Singh, Consultant,    Department of Chemicals & Petrochemicals, Chemicals Division, Shastri Bhawan, New Delhi.

 
2.                  Shri Nand Lal,  Sr. Development Officer, Department of Industrial Policy & Promotion, Udyog Bhawan, New Delhi.

 
3.                  Shri S.K. Aggarwal, Assistant Director, Office of Development Commissioner (MSME), Nirman Bhawan, New Delhi

 
4.                  Shri Parveen  Sharma, Deputy Director General of Foreign Trade, DGFT, Udyog Bhawan, New Delhi

 
5.                  Shri G. Saravanan, Foreign Trade Development Officer, DGFT, Udyog Bhawan, New Delhi.

 
The Committee first considered minutes of the ALC Meeting No.33/13 for confirmation and confirmed and adopted the same without any change.
 
 

Office of Directorate General of Foreign Trade 
New Delhi -0

------------------------------------------------------------------------------
Para 4.7 Decision
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MEETING NUMBER : 34/83-ALC1/2012 MEETING DATE : 21.11.2012
 

1

Case No.:2/15/83-ALC1/2009 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00253/AM10/ RLA File :10/24/040/00022/AM10/ Lic.No/Date:1010034185
25.06.2009

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of comments from the Spices Board. Accordingly the case may be re-listed on 19.12.2012.
 

2

Case No.:36/42/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00804/AM11/ RLA File :10/24/040/00094/AM11/ Lic.No/Date:1010041374
07.01.2011

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of comments from the Spices Board. Accordingly the case may be re-listed on 19.12.2012.
 

3

Case No.:39/42/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00807/AM11/ RLA File :10/24/040/00095/AM11/ Lic.No/Date:1010041379
10.01.2011

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of comments from the Spices Board. Accordingly the case may be re-listed on 19.12.2012.
 

4

Case No.:5/50/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00955/AM11/ RLA File :10/24/040/00117/AM11/ Lic.No/Date:1010041945
28.02.2011

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of comments from the Spices Board. Accordingly the case may be re-listed on 19.12.2012.
 

5

Case No.:6/50/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00956/AM11/ RLA File :10/24/040/00118/AM11/ Lic.No/Date:1010041946
28.02.2011

Defer Date:

Decision : The Committee considered the case as per agenda.  On the basis of written recommendation of Spices Board vide Letter No.MKT/FNM/01/09-10 dt. 25.10.2012,  the Committee decided to approve the case at  31.08%  yield as under:-
 

Item of Export Qty Item of Import Qty
Oleoresin Nutmeg 7.77 MT Nutmeg (BWP) Without

Shell
25 MT

 This decision is applicable for this licence only.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.

 

6

Case No.:7/50/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00957/AM11/ RLA File :10/24/040/00120/AM11/ Lic.No/Date:1010041948
28.02.2011

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of comments from the Spices Board. Accordingly the case may be re-listed on 19.12.2012.
 

7

Case No.:32/50/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00982/AM11/ RLA File :10/24/040/00126/AM11/ Lic.No/Date:1010042067
09.03.2011

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of comments from the Spices Board. Accordingly the case may be re-listed on 19.12.2012.
 

8

Case No.:12/26/83-ALC1/2011 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00507/AM12/ RLA File :10/24/040/00039/AM12/ Lic.No/Date:1010044823
10.08.2011

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of comments from the Spices Board. Accordingly the case may be re-listed on 19.12.2012.
 

9

Case No.:1/22/83-ALC1/2011 Party Name:HERBERT BROWN PHARMACEUTICAL & RESEARCH LABS Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00416/AM12/ RLA File :03/94/040/00456/AM12/ Lic.No/Date:0310649392
19.08.2011

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda. The DBT vide their U.O.No.BT/IL/05/328/2011-PID dated 17.9.2012 has requested to transfer the case to Ministry of Chemical & Fertilizer (Deptt. of Pharma). An U.O. has been issued on 2.11.2012. Accordingly the case may be re-listed on 05.12.2012.
 

10

Case No.:39/34/83-ALC1/2011 Party Name:PROEC ENERGY LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00606/AM12/ RLA File :05/24/040/00216/AM12/ Lic.No/Date:0510303284
21.09.2011

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 6.8.2012 followed by reminder dated 19.10.2012 issued by Deptt. of C&PC(Chem.Div). Accordingly the case may be re-listed on 05.12.2012.
 

11

Case No.:54/26/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00536/AM13/ RLA File :17/24/040/00118/AM12/ Lic.No/Date:1710004894
21.03.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/69/2011-Ch.II   dated 29.10.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Product-1250
(Fatty Alcohol Ethoxylate)
(Appearance: White
Solid/Flakes)

1 Kg 1. Ethylene Oxide
(Colourless clear liquid)
 
2. Ceto Stearyl Alcohol
(Off White Flakes)

0.893 Kg
 
 
0.106 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

12

Case No.:6/10/83-ALC1/2012 Party Name:RHI CLASIL LTD Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00186/AM13/ RLA File :09/24/040/00645/AM12/ Lic.No/Date:0910051860
22.03.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and noted that another reminder to M/o Steel has been issued by this office on 2.11.2012. Accordingly the case may be re-listed on 19.12.2012.
 

13

Case No.:19/10/83-ALC1/2012 Party Name:RHI CLASIL LTD Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00199/AM13/ RLA File :09/24/040/00653/AM12/ Lic.No/Date:0910051916
28.03.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and noted that another reminder to M/o Steel has been issued by this office on 2.11.2012. Accordingly the case may be re-listed on 19.12.2012.
 

14

Case No.:1/2/83-ALC1/2012 Party Name:THERMAX LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00001/AM13/ RLA File :31/83/040/00245/AM12/ Lic.No/Date:3110053582
30.03.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(PC. Div) vide their U.O.No.46011/13/2008-PC.II   dated 21.12.2011  the Committee decided to approve the case on repeat basis,  as under :-
 

Export Item Qty. Import Item Qty.
Pour Point Depresant
Maxdip Supreme

1 Kg 1. Behenyl Alcohol
2. Acrylic Acid
3. Heptane
4. Ortho/Mixed Xylene

0.420 Kg
0.110 Kg
0.040 Kg
0.520 Kg

Oil Corrosion Inhibitor
(Corromin 3125)

1 Kg 1. Aminoethylethanolamine
(AEEA)
2. Tetraethylenepentamine
(TEPA)
3. Thioglycolic acid
4. Mixed Xylene
5. Cocoamine Acetate
6. Cocoamine 15EO

0.031 Kg
 
0.014 Kg
 
0.040 Kg
0.018 Kg
0.030 kg
0.040 Kg

Demulsifier (DEEMAX
8812)

1 Kg 1. Kemelix D 309
2. Tensapol DB 9947
3. PE 64/L 64
4. Remax/Aromatic Solvent/C10

0.082 Kg
0.082 Kg
0.123 Kg
0.738 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:39/26/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00521/AM13/ RLA File :17/24/040/00122/AM12/ Lic.No/Date:1710004908
30.03.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/69/2011-Ch.II   dated 29.10.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Product-EP-108
(Oxiane, Methyl, Polymer
with Oxine) (Aspect: White
to off White Flakes/Solid)

1 Kg 1. Ethylene Oxide
(Colourless clear liquid)
 
2. Propylene Oxider
(Colourless liquid)

0.583 Kg
 
 
0.411 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

16

Case No.:44/26/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00526/AM13/ RLA File :17/24/040/00121/AM12/ Lic.No/Date:1710004907
30.03.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/69/2011-Ch.II   dated 29.10.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Product-1212
(Fatty Alcohol Ethoxylate
(Appearance White
Solid/Flakes)

1 Kg 1. Ethylene Oxide
(Colourless clear liquid)
 
2. Ceto Stearyl Alcohol
(Off White Flakes)

0.667 Kg
 
 
0.332 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

17

Case No.:46/26/83-ALC1/2012 Party Name:GRAND ORGANICS PVT.LTD. Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00528/AM13/ RLA File :17/24/040/00124/AM12/ Lic.No/Date:1710004911
30.03.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/46/2012-Ch.II   dated 23.11.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Product CSPL (Fatty Acid
Amine Condensate)
(Appearance: Viscous
Liquid)

1 Kg 1. Oleic Acid (Appearance at
50 Deg. C Yellow to red oily
liquid)
 
2. Amino Ethyl Ethanol Amine
(Appearance at 25 Deg. C:
Clear Liquid)

0.674 Kg
 
 
 
0.249 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

18

Case No.:52/26/83-ALC1/2012 Party Name:VIC INDUSTRIES, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00534/AM13/ RLA File :17/24/040/00125/AM12/ Lic.No/Date:1710004912
30.03.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/4/2011-Ch.II   dated 20.11.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Spray Dried Powder Blend
of Amino Resin & Dispent
with Dicyandiamide
formaldehyde Resin 42-
44%, Sodium Lingno
Sulphonate 36-38%

1 Kg 1. Dicyandiamide (DCDA)
(White Crystals)
 
2. Sodium Ligno Sulfonate
(Light Brown Powder)

0.243 Kg
 
 
0.389 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:53/26/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00535/AM13/ RLA File :17/24/040/00123/AM12/ Lic.No/Date:1710004909
30.03.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/69/2011-Ch.II   dated 29.10.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Product-EP-4084
(Oxirane, Methyl, Polymer
with Oxirne) (Aspect:
Liquid/Paste, Clear
Solution)

1 Kg 1. Ethylene Oxide
(Colourless clear liquid)
 
2. Propylene Oxide
(Colourless liquid)

0.385 Kg
 
 
0.592 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

20

Case No.:56/26/83-ALC1/2012 Party Name:BAJAJ HERBALS PVT. LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00538/AM13/ RLA File :08/24/040/00007/AM13/ Lic.No/Date:0810110560
10.04.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 1.10.2012. Accordingly the case may be re-listed on 19.12.2012.
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Case No.:2/14/83-ALC1/2012 Party Name:E I DUPONT INDIA PVT LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00245/AM13/ RLA File :34/24/040/00242/AM12/ Lic.No/Date:3410033834
13.04.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/3/2008-Ch.II   dated 15.11.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Almix 20% WP 1 Kg 1. Chlorimuron Ethyl Technical

2. Metsulfuron Methyl Technical
0.103 Kg
0.103 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:6/6/83-ALC1/2012 Party Name:THERMAX LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00079/AM13/ RLA File :31/83/040/00251/AM12/ Lic.No/Date:3110053946
27.04.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(PC. Div) vide their U.O.No.46011/13/2008-PC.II   dated 21.12.2011  the Committee decided to approve the case on repeat basis,  as under :-
 

Export Item Qty. Import Item Qty.
Pour Point Depresant
Maxdip Supreme

1 Kg 1. Behenyl Alcohol
2. Acrylic Acid
3. Heptane
4. Ortho/Mixed Xylene

0.420 Kg
0.110 Kg
0.040 Kg
0.520 Kg

Oil Corrosion Inhibitor
(Corromin 3125)

1 Kg 1. Aminoethylethanolamine
(AEEA)
2. Tetraethylenepentamine
(TEPA)
3. Thioglycolic acid
4. Mixed Xylene
5. Cocoamine Acetate
6. Cocoamine 15EO

0.031 Kg
 
0.014 Kg
 
0.040 Kg
0.018 Kg
0.030 kg
0.040 Kg

Demulsifier (DEEMAX
8812)

1 Kg 1. Kemelix D 309
2. Tensapol DB 9947
3. PE 64/L 64
4. Remax/Aromatic Solvent/C10

0.082 Kg
0.082 Kg
0.123 Kg
0.738 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:55/26/83-ALC1/2012 Party Name:SOOD RESINS & POLYMERS Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00537/AM13/ RLA File :22/24/040/00004/AM13/ Lic.No/Date:2210012782
30.04.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 5.11.2012 issued by Deptt. of C&PC(PC.Div). Accordingly the case may be re-listed on 19.12.2012.
 

24

Case No.:7/22/83-ALC1/2012 Party Name:VIVIMED LABS LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00398/AM13/ RLA File :09/24/040/00068/AM13/ Lic.No/Date:0910052597
11.05.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/138/2011-Ch.II   dated 23.11.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Jarocol Betoxol 1 Kg 1. PABA Azo water wet

 
2. Carbon

3.670 Kg
 
0.185 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

25

Case No.:15/14/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00258/AM13/ RLA File :08/24/040/00218/AM12/ Lic.No/Date:0810111620
14.05.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/68/2011-Ch.II   dated 22.3.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Polyethylene Glycol Castor
Oil 35 Mole (MAGANON
CO 36)

1 Kg 1. Ethylene Oxide
 

0.620 Kg
 
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:26/26/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00508/AM13/ RLA File :17/24/040/00015/AM13/ Lic.No/Date:1710004998
18.05.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/69/2011-Ch.II   dated 29.10.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Product-C-1005
(Castor Oil Ethoxylate)

1 Kg 1. Ethylene Oxide
(Colourless clear liquid)
 

0.298 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:27/26/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00509/AM13/ RLA File :17/24/040/00013/AM13/ Lic.No/Date:1710004996
18.05.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/69/2011-Ch.II   dated 29.10.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Product-BNE-30
(Polyoxyethylene (3) Beta
Napthol)

1 Kg 1. Ethylene Oxide
 
2. Beta Naphthol

0.478 Kg
 
0.521 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:30/26/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00512/AM13/ RLA File :17/24/040/00016/AM13/ Lic.No/Date:1710004999
18.05.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/78/2012-Ch.II   dated 29.10.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
L-2745
(Fatty Alcohol Alkoxylate)
(Colourless clear to turbid
Liquid)

1 Kg 1. Lauryl Alcohol (Lauryl
Myristyl Alcohol/C12 C14
Alcohol)
 
2. Ethylene Oxide
(Colourless clear liquid)
 
3. Propylene Oxide
(Colourless liquid)

0.291 Kg
 
 
 
0.267 Kg
 
 
0.440 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:31/26/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00513/AM13/ RLA File :17/24/040/00014/AM13/ Lic.No/Date:1710004997
18.05.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/78/2012-Ch.II   dated 29.10.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
C-1016
(Castor Oil Ethoxylate)
(Yellow to light brownish
clear liquid)

1 Kg 1. Ethylene Oxide
(Colourless clear liquid)
 
 

0.497 Kg
 
 
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

30

Case No.:9/14/83-ALC1/2012 Party Name:PERFECT COLOURANTS AND PLASTICS PVT LTD Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00252/AM13/ RLA File :34/24/040/00038/AM13/ Lic.No/Date:3410034171
21.05.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda. Reminder to firm issued on 2.11.2012 by this office. Accordingly the case may be re-listed on 19.12.2012.
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Case No.:7/14/83-ALC1/2012 Party Name:SHITAL INDUSTRIES PVT.LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00250/AM13/ RLA File :08/24/040/00060/AM13/ Lic.No/Date:0810111847
22.05.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/25/2011-Ch.II   dated 2.6.2011  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
PVC Tin Stabilizer
SHITA STAB 555

1 Kg 1. 2-Ethyl Hexyl Thio Glycolate
2. Methyl Tin Chloride
3. Antimony Troxide
 

0.792 Kg
 
0.101 Kg
0.137 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:26/14/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00269/AM13/ RLA File :10/24/040/00013/AM13/ Lic.No/Date:1010049736
30.05.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  On the basis of written recommendation of Spices Board vide Letter No.MKT/FNP/03/09-10/3895 dt. 1.11.2012,  the Committee decided to approve the case at  14.14%  yield as under:-
 

Item of Export Qty Item of Import Qty
Black Pepper Oleoresin 11.31 MT Light Black Pepper (Light

Berries)
80.00 MT

 This decision is applicable for this licence only.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.
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Case No.:27/14/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00270/AM13/ RLA File :10/24/040/00012/AM13/ Lic.No/Date:1010049735
30.05.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  On the basis of written recommendation of Spices Board vide Letter No.MKT/FNP/03/09-10/3897 dt. 1.11.2012,  the Committee decided to approve the case at  3.50%  yield as under:-
 

Item of Export Qty Item of Import Qty
Black Pepper Oil 2.63 MT Light Black Pepper (Light

Berries)
75 MT

 This decision is applicable for this licence only.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.
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Case No.:48/26/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00530/AM13/ RLA File :17/24/040/00018/AM13/ Lic.No/Date:1710005016
11.06.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/69/2011-Ch.II   dated 29.10.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Product-T-4602
(Polyoxyethylene Fatty
Amine) (Appearance @25
Deg. Liquid Paste)

1 Kg 1. Tallow Amine
(Liquid at 50@C)
 
2. Ethylene Oxide
(Colourless Clear liquid)

0.753 Kg
 
 
0.246 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:1/14/83-ALC1/2012 Party Name:THERMAX LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00244/AM13/ RLA File :31/83/040/00007/AM13/ Lic.No/Date:3110054708
18.06.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 5.11.2012. Accordingly the case may be re-listed on 19.12.2012.
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Case No.:29/26/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00511/AM13/ RLA File :17/24/040/00022/AM13/ Lic.No/Date:1710005027
21.06.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/78/2012-Ch.II   dated 29.10.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Product –S-825
(Polyalkylene Glycol
Sulphate Ammonium Salt)

1 Kg 1. Mono Propylene Glycol
 
2. Ethylene Oxide
(Colourless clear liquid)
 
3. Propylene Oxide
 
4. Sulphamic Acid
 
 

0.022 Kg
 
0.025 Kg
 
 
0.674 Kg
 
0.028 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:40/26/83-ALC1/2012 Party Name:GUJARAT BORON DERIVATIVES PVT. LTD Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00522/AM13/ RLA File :34/24/040/00076/AM13/ Lic.No/Date:3410034522
29.06.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/117/2010-Ch.II   dated 5.11.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Boric Acid 1 Kg Borax Pentahydrate 1.239 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:20/26/83-ALC1/2012 Party Name:VISHNU CHEMICALS LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00502/AM13/ RLA File :09/24/040/00115/AM13/ Lic.No/Date:0910053227
11.07.2012

Defer Date:19.12.2012

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case and the case is re-listed for 19.12.2012.
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Case No.:23/26/83-ALC1/2012 Party Name:VASANT CHEMICALS PRIVATE LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00505/AM13/ RLA File :09/24/040/00139/AM13/ Lic.No/Date:0910053228
11.07.2012

Defer Date:19.12.2012

Decision :Committee decided to defer consideration of the case for want of comments from PC Division and the case is re-listed for 19.12.2012.
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Case No.:47/26/83-ALC1/2012 Party Name:VIC INDUSTRIES, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00529/AM13/ RLA File :17/24/040/00026/AM13/ Lic.No/Date:1710005043
13.07.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/4/2011-Ch.II   dated 26.10.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Blend of Dicyandiamide
Formal Dehyde
Resin+Sodium Ligno
Sulfonate (Dispersant) +
Talc Powder (VENTAN
DRS)

1 Kg 1. Dicyandiamide
 
2. Sodium Ligno Sulfonate
 

0.243 Kg
 
0.389 Kg
 
 
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:50/26/83-ALC1/2012 Party Name:MAHENDRA KUMAR(PROP.ARUNAS CO), Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00532/AM13/ RLA File :07/24/040/00117/AM13/ Lic.No/Date:0710089787
19.07.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 22.11.2012 issued by DIPP. Accordingly the case may be re-listed on 19.12.2012.
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Case No.:25/26/83-ALC1/2012 Party Name:UNI KLINGER LIMITED, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00507/AM13/ RLA File :31/83/040/00080/AM13/ Lic.No/Date:3110055178
30.07.2012

Defer Date:19.12.2012

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case and the case is re-listed for 19.12.2012.
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Case No.:8/26/83-ALC1/2012 Party Name:ITC LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00490/AM13/ RLA File :09/24/040/00205/AM13/ Lic.No/Date:0910053416
03.08.2012

Defer Date:19.12.2012

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case and the case is re-listed for 19.12.2012.
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Case No.:24/26/83-ALC1/2012 Party Name:JUPITER TECHNOLOGIES PVT LTD Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00506/AM13/ RLA File :07/24/040/00189/AM13/ Lic.No/Date:0710090130
08.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(PC. Div) vide their U.O.No.46011/91/2009-PC.II   dated 1.11.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Hot Stamping Foils
Thermal Films Wax Cut to
Size

1 Sq.
Meter

Hot Stamping Foils Thermal
Films Wax Cut to Size in Jumbo
Roll Form
 

1.05 Sq. Meter
 
 
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:49/26/83-ALC1/2012 Party Name:DR AYKAN CHEMICALS PVT LTD Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Deffered and Re-indexed

HQ File :01/83/050/00531/AM13/ RLA File :05/23/040/00162/AM13/ Lic.No/Date:0510331815
09.08.2012

Defer Date:21.11.2012

Decision : The Committee considered the case as per agenda. The application has been  referred to DBT for providing the comments. U.O issued on 31.10.2012. Reminder to DBT on 7.12.2012. Accordingly the case may be re-listed on 21.11.2012.
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Case No.:51/26/83-ALC1/2012 Party Name:CRYSTAL CROP PROTECTION PVT. LTD. Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Deffered and Re-indexed

HQ File :01/83/050/00533/AM13/ RLA File :05/23/040/00155/AM13/ Lic.No/Date:0510331780
09.08.2012

Defer Date:21.11.2012

Decision : The Committee considered the case as per agenda and noted that a D/L dated 17.10.2012 has been issued by TA, C&PC (Chemicals) and reminder dated 7.12.2012 issued by this office.  Accordingly the case may be relisted on 19.12.2012.
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Case No.:63/26/83-ALC1/2012 Party Name:THERMAX LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Deffered and Re-indexed

HQ File :01/83/050/00545/AM13/ RLA File :31/83/040/00082/AM13/ Lic.No/Date:3110055390
14.08.2012

Defer Date:21.11.2012

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(PC. Div) vide their U.O.No.46011/13/2008-PC.II   dated 21.12.2011  the Committee decided to approve the case on repeat basis,  as under :-
 

Export Item Quantity Import Item Quantity
Pour Point Depressant Maxdip
(Brand Name Maxip 2245)

1 Kg. 1.Behenyl Alcohol
2.Acrylic Acid
3.Heptane
4.Ortho/Mixed Xylene

0.420 Kg.
0.110 Kg.
0.040 Kg.
0.520 Kg.

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
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Case No.:11/26/83-ALC1/2012 Party Name:GALAXY SURFACTANTS LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Deffered and Re-indexed

HQ File :01/83/050/00493/AM13/ RLA File :03/94/040/00323/AM13/ Lic.No/Date:0310705341
16.08.2012

Defer Date:21.11.2012

Decision : The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 12.10.2012. As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case.. Accordingly the case may be re-listed on 19.12.2012.
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Case No.:12/26/83-ALC1/2012 Party Name:GALAXY SURFACTANTS LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Deffered and Re-indexed

HQ File :01/83/050/00494/AM13/ RLA File :03/94/040/00017/AM13/ Lic.No/Date:0310705378
16.08.2012

Defer Date:21.11.2012

Decision : The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 1.10.2012. As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case.. Accordingly the case may be re-listed on 19.12.2012.
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Case No.:8/22/83-ALC1/2012 Party Name:R.P.INDUSTRIES Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00399/AM13/ RLA File :05/24/040/00195/AM13/ Lic.No/Date:0510332154
21.08.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per Agenda and noted that a D/L dated 22.10.2012 has been issued by TA, C&PC (PC-II) and reminder dated 7.12.2012 to firm issued by this office. Accordingly the case may be re-listed on 19.12.2012.
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Case No.:9/22/83-ALC1/2012 Party Name:THERMAX LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00400/AM13/ RLA File :31/83/040/00001/AM13/ Lic.No/Date:3110055465
21.08.2012

Defer Date:19.12.2012

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(PC. Div) vide their U.O.No.46011/238/2003-PC.II   dated 9.12.2009,  the Committee decided to approve the case, on repeat basis,   as under :-
 

Export Item Qty. Import Item Qty.
Maxdip 774, PPD 1 Kg. 1.Behenyl Alcohol

2. Acrylic Acid
3. Mixed Xylene
4. Heptane

0.42 Kg
0.11 Kg.
0.52 Kg.
0.04 Kg.
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:34/26/83-ALC1/2012 Party Name:ADVANCE HOME AND PERSONAL CARE LTD. Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00516/AM13/ RLA File :05/23/040/00165/AM13/ Lic.No/Date:0510332312
22.08.2012

Defer Date:19.12.2012

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case and the case is re-listed for 19.12.2012.
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Case No.:33/26/83-ALC1/2012 Party Name:HOSLEY INDIA PRIVATE LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00515/AM13/ RLA File :05/23/040/00177/AM13/ Lic.No/Date:0510332473
23.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of DC(MSME) vide their U.O.No.23(10)/2012-Chem   dated 20.11.2012  the Committee decided to approve the case with 2% wastagte,  as under :-
 

Export Item Qty. Import Item Qty.
Wax Candles (Palm) 1 Kg Palm Wax 1.02 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:18/26/83-ALC1/2012 Party Name:NAVIN FLUORINE INTERNATIONAL LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00500/AM13/ RLA File :03/95/040/00071/AM13/ Lic.No/Date:0310706286
24.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/92/2011-Ch.II   dated 17.11.2012  the Committee decided to approve the case  as under :-
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54  
Export Item Qty. Import Item Qty.
Hydrofluoric Acid 49% 1 Kg Fluorspar (Acid Grade) 1.005 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:28/26/83-ALC1/2012 Party Name:BANCO GASKETS (INDIA) LTD Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00510/AM13/ RLA File :34/24/040/00130/AM13/ Lic.No/Date:3410034967
24.08.2012

Defer Date:19.12.2012

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case and the case is re-listed for 05.12.2012.
 

56

Case No.:10/26/83-ALC1/2012 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00492/AM13/ RLA File :03/94/040/00395/AM13/ Lic.No/Date:0310706514
27.08.2012

Defer Date:19.12.2012

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case and the case is re-listed for 05.12.2012
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Case No.:35/26/83-ALC1/2012 Party Name:TARAK CHEMICALS LTD Meet No/Date:34/83-ALC1/2012
21.11.2012

Status: Approved

HQ File :01/83/050/00517/AM13/ RLA File :34/24/040/00128/AM13/ Lic.No/Date:3410034985
27.08.2012

Defer Date:

Decision : Committee noted from Agenda that the license has been issued by RLA on repeat basis, as per Case No. 13/46/83-ALC1/2010 of Meeting No. 50/83 dated 16.03.2011, and, hence, Committee decided to withdraw the case from Agenda.
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Case No.:36/26/83-ALC1/2012 Party Name:INDO COLCHEM LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00518/AM13/ RLA File :08/24/040/00178/AM13/ Lic.No/Date:0810114561
27.08.2012

Defer Date:19.12.2012

Decision ::. As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case and the case is re-listed for 19.12.2012
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Case No.:16/26/83-ALC1/2012 Party Name:SUNSHIELD CHEMICALS LTD. Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00498/AM13/ RLA File :03/95/040/00380/AM13/ Lic.No/Date:0310706521
28.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/107/2010-Ch.II   dated 17.11.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Suncon 100 (Di ISO
Butylated Diphelamine)

1 Kg 1. D1 – ISO Butylene
 
2. Diphenylamine

0.505 Kg
 
0.568 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:17/26/83-ALC1/2012 Party Name:SMI COATED PRODUCTS PVT. LTD. Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00499/AM13/ RLA File :03/95/040/00395/AM13/ Lic.No/Date:0310706516
28.08.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 19.11.2012 issued by DIPP. Accordingly the case may be re-listed on 19.12.2012.
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Case No.:37/26/83-ALC1/2012 Party Name:SHITAL INDUSTRIES PVT.LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00519/AM13/ RLA File :08/24/040/00175/AM13/ Lic.No/Date:0810114604
28.08.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 23.11.2012 issued by Deptt. of C&PC(Chem.Div). Accordingly the case may be re-listed on 19.12.2012.
 

62

Case No.:15/26/83-ALC1/2012 Party Name:UNITED MUD-CHEM PVT. LTD. Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00497/AM13/ RLA File :03/95/040/00360/AM13/ Lic.No/Date:0310706758
29.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/77/2012-Ch.II   dated 29.10.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
UMC-Biothin (Tannin
Based Thinner) Thinner for
Drilling Mud, Modified
Tannin, Brown Color pH
1% 8-10, Densidy 0.5-0-8
Water 7.5% Max

1 Kg UMC-101 R Tannin Extract,
Dark Brown Powder, pH1% 8-
10 Density 0.5-0-8, Water
7.5% Max

0.9038 Kg
 
 
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:14/26/83-ALC1/2012 Party Name:EXCEL CROP CARE LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00496/AM13/ RLA File :03/94/040/00385/AM13/ Lic.No/Date:0310707119
30.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/29/2010-Ch.II   dated 15.11.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Ammonium Salt of
Glyphosate 71% SG

1 Kg 1. N-Phosphono Methyl Imino
Diacetic Acid (PMIDA)
 
2. Hydrogen Peroxide (50%
Strength)

1.075 Kg
 
 
0.371 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:1/34/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00621/AM13/ RLA File :17/24/040/00036/AM13/ Lic.No/Date:1710005081
30.08.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. Accordingly the case may be relisted on 19.12.2012
 

65

Case No.:19/26/83-ALC1/2012 Party Name:NARSIPUR CHEMICALS PVT LTD Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00501/AM13/ RLA File :03/95/040/00349/AM13/ Lic.No/Date:0310707201
31.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/14/2010-Ch.II   dated 12.11.2012  the Committee decided to approve the case on repeat basis, as under :-
 

Export Item Qty. Import Item Qty.
Aquasurf-1 100
(IODOPHOR) Containing
Iodine & Nonyl Phenol 9.5
Moles Ethoxylate

1 Kg 1. Iodine
 
2. Nonyl Phenol 9.5 Moles
Ethoxylate Surfactant

0.102 Kg
 
0.865 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:45/26/83-ALC1/2012 Party Name:ACCUMETRIC SILICONES PVT LTD Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00527/AM13/ RLA File :04/24/040/00088/AM13/ Lic.No/Date:0410139345
31.08.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 5.11.2012 issued by Deptt. of C&PC(PC.Div). Accordingly the case may be re-listed on 19.12.2012.
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Case No.:1/26/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00483/AM13/ RLA File :08/24/040/00203/AM13/ Lic.No/Date:0810115072
12.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/68/2011-Ch.II   dated 17.10.2012  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Nonyl Phenol Ethoxylate 23
Mole (MAGANON NPE
23)

1 Kg 1. Ethylene Oxide
 
2. Nonyl Phenol

0.821 Kg
 
0.179 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:2/26/83-ALC1/2012 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00484/AM13/ RLA File :08/24/040/00204/AM13/ Lic.No/Date:0810115073
12.09.2012

Defer Date:19.12.2012

Decision :  Committee considered the case and noted that the license has been issued under Para 4.7.1 on repeat basis vide ALC Meeting No. 18/83 dated 18.2012, and, hence, decided to withdraw the case from Agenda.
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Case No.:3/26/83-ALC1/2012 Party Name:RUBAMIN LTD. Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00485/AM13/ RLA File :34/24/040/00096/AM13/ Lic.No/Date:3410035125
12.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/46/2011-Ch.II   dated 1.7.2011  the Committee decided to approve the case on repeat basis,  as under :-
 

Export Item Qty. Import Item Qty.
Zinc Oxide 1 Kg Zinc Ash 0.892 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:4/26/83-ALC1/2012 Party Name:RUBAMIN LTD. Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00486/AM13/ RLA File :34/24/040/00097/AM13/ Lic.No/Date:3410035126
12.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/46/2011-Ch.II   dated 1.7.2011  the Committee decided to approve the case on repeat basis,  as under :-
 

Export Item Qty. Import Item Qty.
Zinc Oxide 1 Kg Zinc Ash 0.892 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:5/26/83-ALC1/2012 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00487/AM13/ RLA File :08/24/040/00211/AM13/ Lic.No/Date:0810115123
14.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/24/2010-Ch.II   dated 12.7.2012  the Committee decided to approve the case on repeat basis,  as under :-
 

Export Item Qty. Import Item Qty.
Reactive Red 3BS (Dye
content:90%)

1 Kg 1. Refined Naphthalene
2. Cyanuric Chloride
3. Sulpho Tobias Acid
4. Vinyl Sulphone Ester
5. Sodium Nitrite
6. Caustic Soda
7. Soda Ash

0.242 Kg
0.172 Kg
0.264 Kg
0.247 Kg
0.065 Kg
0.597 Kg
0.023 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:6/26/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00488/AM13/ RLA File :08/24/040/00191/AM13/ Lic.No/Date:0810115124
14.09.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 16.11.2012. Accordingly the case may be re-listed on 19.12.2012.
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Case No.:61/26/83-ALC1/2012 Party Name:SUDARSHAN CHEMICAL INDUSTRIES LTD Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00543/AM13/ RLA File :31/83/040/00107/AM13/ Lic.No/Date:3110055808
17.09.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. Accordingly the case may be relisted on 19.12.2012
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Case No.:62/26/83-ALC1/2012 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00544/AM13/ RLA File :03/95/040/00922/AM12/ Lic.No/Date:0310709298
17.09.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 12.10.2012. As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case.. Accordingly the case may be re-listed on 19.12.2012.
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Case No.:2/30/83-ALC1/2012 Party Name:MEGHMANI PIGMENTS Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00551/AM13/ RLA File :08/24/040/00236/AM13/ Lic.No/Date:0810115707
11.10.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 16.11.2012. Accordingly the case may be re-listed on 19.12.2012.
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Case No.:3/30/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00552/AM13/ RLA File :08/24/040/00190/AM13/ Lic.No/Date:0810115788
17.10.2012

Defer Date:19.12.2012

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. Accordingly the case may be relisted on 19.12.2012
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Case No.:3/34/83-ALC1/2012 Party Name:E I DUPONT INDIA PVT LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Approved

HQ File :01/83/050/00623/AM13/ RLA File :34/24/040/00116/AM13/ Lic.No/Date:3410035474
08.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/3/2008-Ch.II   dated 3.9.2012  the Committee decided to approve the case on repeat basis,  as under :-
 

Export Item Qty. Import Item Qty.
Chlorantraniliprole 5% SC
(Rynaxypyr 5SC /
Prevathon 5 SC)

1 Kg 1. Chlorantraniliprole Technical
(Rynaxypyr Technical/DPX-
E2Y45 Technical) (97% active
Ingredient)
2. Atlox 4913
3. Atlox 4894
4. Clay Attagel 50 (Attagel
50/Acti-Gel 208)
5. Rhodopol 23 (AG-Rho Pol
23W) (Xanthan Gum)
6. Proxyl GXL (Proxel GXL)
7. Agnique DFM 111S
(Defoamer, Silicone based)
8. Propylene Glycol
(Propanediol)

0.052 Kg
 
 
 
 
0.031 Kg
0.020 Kg
0.015 Kg
 
0.003 Kg
 
0.001 Kg
0.005 Kg
 
0.087 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:2/34/83-ALC1/2012 Party Name:VISHNU CHEMICALS LTD., Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00622/AM13/ RLA File :09/24/040/00317/AM13/ Lic.No/Date:0910054293
09.11.2012

Defer Date:19.12.2012

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/170/2011-Ch.II   dated 20.03.2012,  the Committee decided to approve the case on repeat basis,  as under :-
 

Export Item Qty. Import Item Qty.
Basic Choromium Sulphate 1 Kg 1. Chrome Ore

2. Soda Ash
3. Sulphur

0.725 Kg.
0.500 Kg.
0.15 Kg.

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:4/34/83-ALC1/2012 Party Name:PRAKASH CHEMICALS INTERNATIONAL PVT. LIMITED Meet No/Date:34/83-ALC1/2012
21.11.2012

Status:Case Deferred

HQ File :01/83/050/00624/AM13/ RLA File :34/24/040/00195/AM13/ Lic.No/Date:3410035490
09.11.2012

Defer Date:19.12.2012

Decision :  Committee considered the case and noted that the license has been issued under Para 4.7.1 as per ALC decision in M.No. 22/83 dated 31.8.2011, and, hence, decided to withdraw the case from Agenda.

  
  
Date:03.12.2012
Place:New Delhi

G. SARAVANAN 
Foreign Trade Development Officer
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